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request of the Government of Dihar
on the 8th January, 1875, Laler the
Central Government appointed, on the
10th February 1975, a Commission of
Inquiry under the Commissions of
Inquiry Act with a wider scope. A
copy of the notification regarding the
appointment of this Commission of
Inquiry is lalg on the Table o the
House. [Placed e Library. See No.
LT-9246/75.]. The enquiry by the
Commission is in progress,
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Written Answers &

Diversification of Imported Raw Ma-
terials (o Companiey having Forelgn
Equity apto 38 per cestf

3853. SHRI K. 8. CHAVDA: will
the Ministet of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the policy of diversi-
fication in force between 1968-79, all
companiea including foreign ones were
allowed to diversify their producilon
by manufacture of new articleg or
expanding production of existing atti-
cles by 25 per cent of licensed capa-
cities;

(b} whether impoit of raw mate-
rials was also allowed to all rom-
panmes du ing this period;

(¢} whether in 1970 relaxation of
aliowing tmported raw materials was
withdiawn and foreign companies
were also debarred from diversifica-
tion,

(d) the rationnle in restricting the
faciies for Indian medium  sectore
upte the extent of Rs, 5 lacs for all
acti* thes covered under exemption
1« both registration and diversi-
tication, and

(e} whether this restriction has not
prevented fuller utihisation of install-
ed capacities for medium scale sector
and whether Government have any
proposal under congideration to give
free hand jn diversification In respect .
of mmported raw materialy to com-
pemes having foreign eoquity upto 28
per cent? .

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B P
MAURYA): (a) to (e). Jn accordance
with Government's announcement
made in October, 1966, industrial Un-
dertakings were allowed free diversi-
fication exparsion upto 25 per cent of
thejy licensed capacity gubject to cer-
tain conditions. One of these condi-
tions wag that no additional .xpend;;’
ture of foreign exchange would
mvolved. Subsequently, in December.
1067, this condition way relexsd in rev
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pect of cases of diversification into
priority industries. In June 1869, Gov-
ernment reviewed this roloxation and
decided that free diversification by use
of imported or scarce indigenous raw
materials would not be permitted in
caseg of itemg included in the bained
list, In the revised orders issued on
free diversification in July, 1970, it
wag stipulated that there ghould be no
expenditure of foreign exchange eithey
directly or indirectly for import of
capital goods, raw materials or com-
ponents., Under the pohicy announcued
in 1970, foreign majority companieg
and large industrial housrs were not
eligible for free diversificntion.

The present policy in  regard to
diversification is governed by the nitr-
fication No.  98(E) IDRAj20B;73-1
dated 16-2-73 (a  copy of which s
availabie m the hbrary of the Lok
Sabha Sectt.) Thiy policy is calculated
to enlarge and intensify a variety of
posilive measures {o promote the
growth of small and medium entre-
preneurs. In terms of this policy, an
sndustrial licence 1s not pecessary if
the investment in fixed asgsest in land,
building, plant and machinery for cs-
tablishing a new industrial under-
taking or for manufacturing 1 new
article or for effecting substantial ex-
pansion does not exceed Rs one crore
and provided certain other cunditions
ore gatisfied. One of the condsicns to
he gatisfied is that the proposed in-
vestment ghouid not require foreign
cxchange in excess of any of ihe fnl-
lowing limits:—

(i) 5 per cent of the ex-fuctory
value of annual production m Rs 5
lakhs, whichever is less for the im-
port of raw materialy (other than
steel and aluminium) used in the
manufacturing aclivity in any
year;

(ii) 10 per cent of the ex-factory
value of annual production or Rs. 5
lakhs, whichever is less, in any yrar
after three years of the commence-
ment of production for the import
of components used in the manufac-

turing activity,

In view of the tight foreign exchange
position, it is necessary to examine
schemes involving outgo of foreign
exchange in excess of the ahove limits
80 as to determine the net effect on
balance of payments import savings
and the expenditure involved on the
import of capital goods, raw material
and components, Change in this policy
is not contemplated at present.

Commissioning of Second Unit of
Rajasthan Atomic Power Project

3954. SHRI N. K, SANGHI: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the second unit of the
Rajasthan Atomuc Power Project,
scheduled o be commissioned in
1971, has not yet been ready;

{h) whether inordinate delay in
the delivery of necessary equipment,
hoth by foreign and Indian suppliers,
is one of the reasons for delay in
connuissioning the project;

(¢t 1f so, the names of the Indisn
firms who have failed to keep up the
targels of supply;

id) the extent to which the cost of
tha project has increased; and

(e) by what time it 15 going to be
completed’

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINSSTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b). Yes, Sir.

{¢ to (e). There are several firms
both in the public as well ag private
sector, which have failed to adhere to
the stipulated schedules for the sup-
ply of equipment. the main reason
for this being the extengive develop-
mental work mmvolved and ihe un-
foresoen techmicgl  problems one-
oountered during varioug stages of
manufacture. The names of sup-





